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 JUDGEMENT
(Mr SP Mukerji, Vice Chairman)

In this application the applicant, who has been working
as Extra Departmental Branch Post Master in Nari_anani Post
O0ffice since 1.1.1991 on a‘proviéiohal basis has prayed that.
her services should not be terminated and she should be

an viithd
declaredhto be considered for regular selectlon for appolntment
' S

to that post by giving her prefsrence as a retrenched EDBPM,

taking into account her past service. The brief facts of the

.case as averred in the application are as follous.

2. .~ The applicant was appointed as substitute EDBPM ﬂafﬁ@@@
' : ‘ : ¢

for various periods since 1982. 0On 26.12.1989, the applicant

was appointed on a provisional basis as EOBPM upto 10.7.1990
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when éhe.uas replaced by the mail Overseer on 10.7.1990, s\g
‘ ‘ ‘ . &

,g,With effect Prom 1.8.1990 she uas appointed again as EDDA. She

was appointed again as EDBPM y,e.f. 1.1.1991 on a provisional
basis. According to her, she had put in more than one year of

service and she is entitled to the benefit of the Chapter-y-A

‘of the Industrial Disputes Act. The applicant got her name

registered with the Employment Exchangs on 30.10.1983 and has

passed SSLE Examination.' Her claim is that as a retrenchea‘
EDBPN,'shé_i; entitled to get pre?erencg';;der Secfiop 25-H

of the i.ﬁ;Act.

3. Qe’have'heard the learneﬁ counsel for the parties and
gone through fhe docgmenté carefully. In conformity uiﬁh.thé
decisions taken by us in simil%r'cases; so far as-b%f\cénsidera—

Ty

tion of working ELD.Agénts for regular appointmént to the same

~post held by them nbtuithstanding that they-are not sponsored by

the'Employment Exchange, ue admit the appliCation and dispose 0§

of the same with the direction that the applicant on ths basis

of theraverments made. in her application should also be consi-

& P : o
derad fPor regular appointment to the post -of EDBPN;'even if her

L

name has not been sbonsored by the Employment Exchange.  Ths

respondents are also directed that while considering her for
: Lrgitivn sy

reqular appointmedt,Athe various'bene?itgﬂavailable to her under .

Chapter-V-A of the I.D.Act on the basis of her past service as

averred by the applicant in the application and duly verified by
the‘respondents may be accorded. The applicant should be

continued in her present post'till7regular appointment  is

made thereon. = i(?
a5 g@?ﬁ%&xjé/////// o o 5/4;Jﬁl_'.
( AV HARIDASAN ¥ \ - { SP MUKERJI )

JUDICTAL MEMBER. S VICE CHAIRMAN
| 14-1-1991 ‘ ) ’

' trs



